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CENTRftL ADWIWISTRATItfE TRIBUNAL. 3ABALPUR BENCH. 3ABALPUR

WO. 155/2003

N.K. Jadhav, Z»r*S* Son of Shri
N.B, Jadhav, aged about 58 years,
Dy. Conservator of Forest/0.F,0.
Oaaoh (n.P.). /".r.u.

Applicant

V a r a u

1. Union of India, through the
Secretary, ninistry of Environment
4 Forest, Paryavaran Bhavan,
C.G.O. Complex, Lodhi Road,
New Delhi.

2, The State of Hadhya Pradesh,
through the Principal Secretary,
Forest Dapartmant, Wantrelays,
Bhopal.

3. The Principal Chief Conservator of
For..t. Go««n..nt of «,P. ahopal. ... R.«„nd.nt.

Counael {

Shri K.S, Uadhua for the applicant.

Cora I

Hon-Su Ihr'f ""9" ' Chalr«n.non Die snri R.K. Upadhyaya - flembar (Admnv.).

ORDER fOran(Poosed OR thla th, UtA d.y^of Batch 2003)

Tha applicant uaa a stata Foraat Sarvica Offiear
and ua. prcotad to Indian Foraat Sarvica uith affact froa
15/12/1,87 aa par ord.r datad 4th S.pta«,ar 2001 (Anna^ura
*/4). Tha griavanc. of tha appiicant i, that inapita of
having haan givan tha aaniority and having baan aalactad for
fPrthar pro.otion aa par O.P.c. h.ld in Batch 2002, th. ordar
Of auoh furthar pro.otion ha. not baan iaauad. Thia appiiea-
tion ha. baan fiiad aaahing a diraction to tha raapondanta
to pro.ota tha appiioant to tha poat of Conaarvator of Foraat
in parauanca to tha O.P.c. r«:o..andation and alao grwt
hi. all oonaaguantial banafit. fro. tha data vh.n hi. Janior.
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U«. gr.„t8d pro.otion to tho post of Conssrvator of Forast.

2- U. hava hoard tha laarnad counsai of tha appllcaot.
Aa par proalalona containad in Saotion 20 of Ad.inlatratiaa
Tribunals Act. 1985 this Tribunal ahall not ordinarily ad.it
•n application unla.a it ia satiafiad that tha applicant had
•vaiiad ail tha ransdiaa auailabla to hi. for radraaaal of
"ia griavancaa. Tha applicant ha. not fii.d any copy of his
rapraaantation againat aalaction of his Juniora in this
original application, Houavar tha laarnad counaal atataa
that such a rapraaantation haa ba«, „d. to raapondant No. 2
"d "APOh-oht No. 3. It is furthar atatad that inapita of
lapaa of about a yaar^ no raply . had baan racaivad on tha
rapraaantation of tha applicant ao far. Ua ara of tha
opinion that tha rapraaantation «d. by tha applicant .hould
h... baan diapoaad of axpaditiou.ly by tha raapondanta.
at.fora without axpraaaing any opinion on tha .arita of tha

elai. Of tha applicant in thia Original Application u. diract
tha applicant to aand a copy of thi, crdar to raapondant No.
2 with a copy for infornation to rospondant No. 3 within a
Poriod Of 3 waaha fro. today. i„ caaa tha applicant co.pliaa

h our diractlcn^tha raapondant No. 2 is diractad to pass
0 opaaking and raaaonad ordar undar inti«tion to tha applica
nt With-in a pariod of two .ontha fro. tha data of its ^
raoaipt on any rapraaantation alraady „d. or which .ay b;^^.

tM n . paragrapha  r ginal Application is diapoaad of at tha adaiaaion
Stag# itself.

(R.K. UPADHYAYA)
MEflBER (A) (N.N. SINGH)

VICE CHAIRMAN
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